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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 663 of 2025

In the matter of:

Shubham Verma Applicant

Vs.

Central Pollution Control Board & Ors. Respondents

Reply on behalf of Respondent No. 1, Central Pollution Control Board

(CPCB).

1. That, Hon’ble NGT vide order dated 23.12.2025 has sought the response of

Central Pollution Control Board (hereinafter referred as “CPCB”) in the instant

matter. Thereby, the response is made in the instant Hon’ble NGT Original

Application No. 663/2025 Shubharn Verma Versus Central Pollution Control

Board & Ors. (herein after referred to as “OA”) in succeeding paragraphs.

it, at the outset, the answering respondent deny all claims, contentions,

:gations and averments against answering respondent CPCB in the referred

contrary to anything stated or submitted in this reply. Nothing in the OA

iI..be deemed to have been accepted or admitted by the answering

ipAdent for want of a specific denial or on the ground of non-traverse,
\\

+ pr$ averment which has been expressly admitted hereinafter.I

+h, It, CPCB is constituted under The Water (Prevention and Control of

Pollution) Act, 1974. It performs the functions under The Water (Prevention

and Control of Pollution) Act, 1974; The Air (Prevention and Control of

Pollution) Act, 1981, and The Environment (Protection) Act, 1986.
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4. That, the State Pollution Control Boards (SPCBs)/Pollution Control

Committees (PCCs) in every State/Union Territory have been constituted under

the Water (Prevention and Control of Pollution) Act, 1974 and the Air

(Prevention and Control of Pollution) Act, 1981 and are responsible for

implementation of the provisions of both the Acts in their respective

State/Union Territory.

5. That, the issues raised in the matter are about the construction activities

involving alleged extensive demolition and construction of approximately 80

washrooms inside office campus of the applicant in Mehrauli, Delhi. It is

farther alleged that the construction activity had started from 22.11.2025 and

is continuing inspite of the restriction imposed by GRAP-III and IV.

PRELIMINARY SUBMISSIONS: -

6. That, it is submitted that CAQM has revised Graded Response Action Plan

(GRAP) which provides set of emergency response actions, to be implemented

,;djy–'\@ id„,tin,d ,g,„,i„ f„ „du,ing ,i, P,11„ti,„. B„,d ,n the prevailing air
4

/;0/’: q1 \"*Wiity and air quality forecast, actions under different stages of GRAP are

id+bE,d by , „,b-,„„„,itt„ ,„„titut,d by CAQM. It i, further submitted that

sail;testrictions on certain categories of dust generating/ air pollution causing

WD activities in the entire NCR, as specified in GRAP, is imposed under

Stage-III of GRAP, with some exceptions. Under Stage-IV of GRAP, the ban

is extended to linear public projects such as highways, roads, flyovers,

overbridges, power transmission, pipelines, telecommunication etc. Copy of

GRAP is attached as Annexure-Rl-l.

7. That, with reference to the specific case of site mentioned in O. A. No.

663/2025, i.e., the Centre for Development of Telematics (C-DOT), it is
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submitted that CAQM vide email dated 29.12.2025 had requested CPCB to

depute a Flying squad for on ground inspection and submit a comprehensive

report to CAQM. In compliance of CAQM direction, inspection of the site was

conducted by flying squad on 01.01.2026 and the inspection report was

submitted to CAQM vide email dated 02.01.2026. Copy of the inspection

report is attached as Annexu re-Rl-II.

8. That, it is further submitted that based on the inspection report, CAQM vide

letter dated 08.01.2026 directed C-DOT to ensure that all ongoing and proposed

renovation activities within the campus should strictly adhere to all the

prescribed dust mitigation measures as per extant rules/guidelines/Directions

issued by various authorities, and in compliance with GRAP directions. Copy

of CAQM letter is attached as Annexure-RI-III. I

9. That, in context of issues related to pollution from construction and demolition

activity, it is also submitted that, such projects are required to follow the

Construction and Demolition Waste Management Rules, 2016 (Available at:

https://cpcb.nic.in/displaypdf.php?id=d2FzdGUvQyZEX3 JlbGVzXzIwMTY

:__u9GRm) notified by Ministry of Environment, Forest & Climate Change on/=,

/.£H£V\. Ilarch, 2016 and th, g„id,Ii„„ titl,d “EWIRONMENTAL

T/ , .,,.,,M4NA&{.EMENT OF C&D WASTES” prepared and issued by CPCB in

{':"'"' . Mvc&;ht}17 in pursuant of the Rule 10 Sub-Rule 1(a) of the C&D W M Rules,

201/q:.,Ck)py of the Guidelines is available on the Website of CPCB at the
_ /.K::' p

:Billjt;Wing link: https://cpcb.nic.in/openpdffile.php?

id=UmVwb3 JORmlsZXMvNTUyXzE IMTEyNjQwMTVfb WVkaWFwaG90

bzQ20TAucGRm. The Guidelines promote an integrated approach to

managing construction and demolition waste throughout the project duration to

minimise environmental impacts.

I
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Apart from above guidelines, construction and demolition projects may follow

“Guidelines on dust mitigation measures in handling construction material and

C&D wastes (November, 201 7)” (Available at:

https://cpcb.nic.in/openpdffile.php?id=UmVwb3 JORmlsZXMvNTYxXzE IMTE

5MzMzNzJfbWVkaWFwaG90bzEyNjcxLnBkZg==) prepared by CPCB. The

said guidelines address DUST abatement measures arising during handling of

Construction material and C&D wastes on-site and off-site.

10. That further, such projects are required to follow “the Environment

(Protection) Amendment Rules, 201 8” (Available at :

http://egazette.nic.in/(S(fgkzchlxbbuydj wbmukq5gsl))/SearchMinistry .aspx /)

notified by Central Government on 25th January, 2018 whereby following

provisions have been notified:

._=== i. “Mandatory Implementation of Dust Mitigation Measures for
’/ ap \

r::';}. ,/-'''-"----PF\&:\ Construction and Demolition Activities for projects requiring

$ \Ii,\, Environmental Clearance” and

i i& I ;+Mandatory Implementation of Dust Mitigation Measures for all
HI

-lb/ \''.“ Construction and Demolition Activities”.
/

.{#
d##P

bP '-/.

= - -- "Copy of the Environment (Protection) Amendment Rules, 2018 is attached as

Annexure-RI-IV

11. That, upon receipt of this Court matter, the Delhi Pollution Control Committee

was requested by the answering respondent herein, vide letter dated January

19, 2026, to look into the matter, take necessary action, and submit the present

status report. Response is awaited. Copy of the said letter is attached as

Annexure-RI-V.
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PARAWISE REPLY: -

12. That, the averments made in Paragraph No. 1 to 4 of the Application are about

the applicant, address of applicant and : respondents, about the alleged

construction activities inside office campus of the respondent (C- DOT) in

Mehrauli, Delhi inspite of the restriction iml)osed during GRAP-III restriction

and its consequences on applicant and applicant’s declaration with regard to

filing of OA before Hon’ble NGT. In thgse context, submissions made at

Paragraph Nos. 6 to 11 of the instant reply bfndavit are reiterated and are not

repeated herein for the sake of brevity.

13. That, the averments made in Paragraph No. 5 (5.1 to 5.11) under the heading

'FACTS OF THE CASE’ are about alleggd severe air pollution in NCR in

November, 2025 and the restriction imposed by GRAP-III, the construction

activities involving alleged extensive const;uction, demolition and renovation

activities inside office campus of the respondent 4 in Mehrauli, Delhi inspite

of the restriction imposed during GRAP-III and GRAP-IV, which causes

alleged air pollution and develop various medical issues and affect personal life

of the applicant, applicant’s communication }egarding same to senior officer of

his office i.e. respondent no. 4 and further tovarious authorities and inaction in

the matter. In these context, submissions made at Paragraph Nos. 6 to 11 of the

Ja£tqit{eply are reiterated and are not repeated herein for the sake of brevity.
/gIf:t)IT A_4"$/f'++\:'

if

lqq X}{it;:,tha'iV,h,„t, m,d, i„ P„,g„ph N,. 5 (5.12 t, 5.15) ,„,d„ th, h,,di„g
\= : 'FACiS (PFHE CASE’ are about polluter pays principal as referred by the

#ppJ.M{; L:,%nd citation of Hon’ble Supreme Court Order in that context,
4

i8pi31ie;rii’s claim on the basis of polluter bays principle, his prayer seeking

justice and declaration in the same context which may be adjudicated by the

Hon’ble Court and need no comments from this answering respondent.
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15. That, with reference to the averments made under the heading “Grounds” in

Paragraph No. 6 (6.1 to 6.8) and under the heading “PRAYER” in Paragraph

No. 8 of the OA, the submissions made in the preceding paragraphs of the OA

are re-iterated and are not repeated herein for the sake of brevity.

16. That, no comments are offered over the averments contained under the Heading

“LIMITATION” in Paragraph No. 7 of the OA and the same may be

adjudicated by the Hon’ble Tribunal.

17. The answering respondent craves leave of this Hon’ble Tribunal for filing

additional reply, if required, in future.

18. That in view of the above submissions, it is respectfully prayed that, the

CPCB/Respondent No. 01 shall abide by any orders or directions passed by

Hon’ble NGT.

(Sharandeep Singh)
Scientist 'E’

Central Pollution Control Board
16.02.2026

,+

/

i ; t
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i

\t

Al-i

Fit ., I-; 1=', : '.', r :i:, ['i:LHr
CcIVi’. t_. i: INDIA
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NFW DELHI

Original Application No. 643 of 2025

In the matter of:

Shut)ham Verma Applicant

Vs.

Central Pollution Control Board & Ors. Respondents

I, Sharandeep Singh, aged about 45 years in th4 capacity of Scientist 'E’, having

office at the Delhi, Central Pollution Control Bold, Parivesh Bhawan, East Arjun

Nagar, Delhi, do hereby solemnly affirm and sinc9rely state on oath as follows:

1. That, I, the deponent herein is well conversaIlt with the facts and circumstances

of the present case on the basis of the infdrmation derived from the official

records, and hence, I am competent to verify, sign and swear this affidavit on

behalf of the Respondent CPCB.

2. That, the accompanying reply may be re4d part and parcel of the present

affidavit.

3. That, the accompanying reply has been drafted and filed under my instructions

and authority the contents thereof are true and correct on the basis of the records

maintained during ordinary course of busin+ss of CPCB and available records

contents of the same are read over and explained to me

rein for the sake of brevity.

and the

d he

€UMESH KYYAR AF,V,
A:I : [rEalt

F:qt :: {i’el

$i::

DEPONENT

(RCa; {\jg / Sharalldeep Singh
agIRl b '{ / Scientist 'E'

ann TIe,iTeRt9Fnae
R3;:R:{'J!:!;;HFJT£:££;#:§
I ivo Envinmnt1 Forest-& Clim3te Chang8, Govt of India)

qRivr ,IOI, TIlt &r,fl WV. mt-110332
,',h nhl,vai: East,'yun Nag3r, Delhi-110032
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VERIFICATION:

Verified at Delhi on this day of 2026 that the contents above are correct and

true on the basis of the records of the case as mentioned in the day-to-day affairs of

the CPCB. Nothing has been concealed therefrom or mis-stated.

DEPONENT

\.;,-. i,i Xk / Shara.-ideep Singh

\ 6 FEB 2826
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COMMISSION FOR AIR QUALITY MANAGEMENT
IN NATIONAL CAPITAL REGION AND ADJOINING AREAS

GRADED RESPONSE ACTION PLAN (GRAP)
FOR THE NATIONAL CAPITAL REGION (NCR)

(Revision: 21.11.2025)

1. The GRAP for the entire NCR has been classified under 4 different stages 
of adverse air quality in Delhi viz. Stage 300), Stage 
Poor (AQI 301-400), Stage -450) and Stage 
(AQI >450) respectively. 

2. Based on the dynamic model and weather/ meteorological forecast by 
IMD / IITM on a day-to-day basis, actions under Stages I, II, III and IV of the GRAP 
shall be invoked in advance of the AQI of Delhi reaching to the projected levels 
of that stage, also provided that the higher projected AQI levels are likely to 
sustain for longer period.   

3. Even if the AQI forecasts do not indicate the AQI of Delhi to be breaching 
a particular threshold and under extreme meteorological conditions or due to 
any episodic event the AQI breaches the threshold, that particular stage of the 
GRAP shall be invoked with immediate effect in respect of actions / measures 
that can be invoked immediately.

4. Restrictive actions undertaken as per previous stages shall be continued, 
in addition to the air pollution stage under which the restrictive actions are 
envisaged to be taken. For example, restrictive actions under the Stage III 
category, whenever invoked, shall be in addition to those under Stage I and II 
respectively and so on and so forth.  

5. The Sub-Committee on GRAP constituted by the Commission shall meet 
frequently to plan for advance action and issue necessary orders for invoking 
various provisions of the GRAP, based on the prevalent air quality and the AQI 
forecast to be provided by IMD from time to time. The Sub-Committee shall also 
review the actions taken by various agencies responsible towards effective 
implementation of the GRAP.

6. The Chief Secretaries of NCR States and GNCTD shall frequently review 
the actions and implementation of the GRAP especially when the air quality falls 

7. The Commission may decide upon any exceptions and additional 
measures to the schedule of the GRAP, under different air pollution categories 
i.e., Stages I to IV, as per the prevalent AQI and weather forecast.

Annexure -R1-V

9
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Schedule under the GRAP for NCR

Stage I   
(DELHI AQI ranging between 201-300) 

Actions 
Agencies responsible / Implementing 

Agencies 

1. Ensure proper implementation of Directions/ 

Rules/ guidelines on dust mitigation 

measures in Construction and Demolition 

(C&D) activities and sound environmental 

management of C&D waste.  

2. Ensure strict compliance of Direction Nos. 

11-18 dated 11.06.2021 and do not permit 

C&D activities in respect of such projects 

with plot size equal to or more than 500 sqm 

of the respective state / GNCTD and / or 

which do not fulfil the other requirements as 

per the above noted statutory directions, for 

remote monitoring of dust mitigation 

measures.  

- Chairpersons  CPCB, DPCC, SPCBs (NCR).

 

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi-NCR towns 

 
- Construction agencies and plot owners (both 

public & private). 

3. Ensure regular lifting of Municipal Solid 

Waste (MSW), Construction & Demolition 

(C&D) waste, and Hazardous wastes from 

dedicated dump sites and ensure that no 

waste is dumped illegally in open land areas. 

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi-NCR towns  

- All land-owning agencies  

- Construction agencies (both public & 

private). 

4. Carry out periodic mechanized sweeping 

and water sprinkling on roads and ensure 

scientific disposal of the dust collected in 

designated sites/landfills. 

- Commissioners / Chief Engineers of Urban

Local Bodies in Delhi-NCR towns  

- Chief Executives of all road owning and 

maintaining agencies. 

10
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5. Ensure that C&D materials & waste are 

properly stored/ contained, duly covered in 

the premises.  Ensure transportation of C&D 

materials and C&D waste only through 

covered vehicles.  
 

6. Strictly enforce the statutory directions and 

yardsticks for use of anti-smog guns at C&D 

sites, in proportion to the total built-up area 

of the project under construction.  

 
7. Intensify use of anti-smog guns, water 

sprinkling and dust suppression measures in 

road construction / widening / repair projects 

and maintenance activities.  

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi-NCR towns 

-  All construction agencies and plot owners 

(both public & private). 
 

 

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi-NCR towns 

-  All construction agencies and plot owners 

(both public & private). 
 

- All road owning / maintenance agencies in 

NCR. 

8. Stringently enforce prohibition on open 

burning of bio-mass and municipal solid 

waste. Impose maximum EC upon violations 

 

dated 04.12.2014 and 28.04.2015 in OA 

21/2014.    

9. Strict vigil to ensure that there are no burning 

incidents in the landfill sites / dumpsites.  

- Chairpersons  CPCB, DPCC, SPCBs (NCR).

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi-NCR towns  

- All land-owning agencies.  

10. Deploy traffic police for smooth traffic flow at 

all identified corridors with heavy traffic and 

congestion prone intersections.  

- Commissioner or Head of Traffic Police in

Delhi and NCR towns. 

11. Strict vigilance and enforcement of PUC 

norms for vehicles. 

12. No tolerance for visible emissions   

Stop visibly polluting vehicles by impounding 

and / or levying maximum penalty.  

- Commissioner or Head of Transport

Department of Delhi and NCR States  

- Commissioner or Head of Traffic Police of 

Delhi and NCR towns. 

13. 

order on diversion of non- destined truck 

traffic for Delhi, through Eastern and 

Western Peripheral Expressways.  

- Head of Traffic Police of NCT of Delhi and 

NCR towns.  

- DMs /Dy Commissioners of NCT of Delhi / 

NCR towns 

- Municipal Commissioner of Corporations of 

NCT of Delhi and NCR towns.  

11
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14.

overaged diesel / petrol vehicles and as per 

extant statutes. 

- Commissioner or Head of Transport

Department of Delhi and NCR States 

- Commissioner or Head of Traffic Police of 

Delhi and NCR towns. 

15. Ensure strict penal/ legal action against 

non-compliant and illegal industrial units.  

16. Stringently enforce all pollution control 

regulations in Industries, brick kilns and 

hot mix plants etc. - strict compliance of the 

prescribed standards of emissions.  

17. Ensure that only approved fuels are used by 

the industries in NCR including in brick kilns 

and hot mix plants and enforce closure in 

case of violations, if any.   

- Chairpersons  CPCB, DPCC, SPCBs (NCR).

- District Magistrates / Deputy Commissioners 

of NCT of Delhi / NCR Towns 

- Commissioners of Urban Local Bodies in Delhi 

and NCR towns.  

18. Stringently enforce emission norms in 

thermal power plants and strict actions be 

taken against non-compliance. 

- Plant in- charge of Power Plants located 

within 300 km radius of Delhi.  

- Chairpersons  CPCB, DPCC, SPCBs (NCR).

 

19. 

orders regarding ban on firecrackers. 

- Commissioner of Police of Delhi & IG / DIG   

/ SP of NCR towns or Officer In charge of 

Licensing. 

- DMs/ DCs of respective districts in NCR. 

- Chief controller of Explosives, Petroleum and 

Explosive Safety Organizations (PESO). 

20. Ensure regular lifting and proper disposal of 

industrial waste from industrial and                    

non-development areas. 

- Chairpersons  CPCB, DPCC, SPCBs (NCR).

- Commissioners/ Chief Engineers of Urban 

Local Bodies in Delhi-NCR towns  

- All land-owning agencies. 

- District Magistrate / Deputy Commissioners in 

NCR.   

 

21. DISCOMs to minimise power supply 

interruptions in NCR.  

- Head of Power distribution companies in NCR. 

22. Ensure that diesel generator sets are not 

used as regular source of power supply. 

- Chairpersons  CPCB, DPCC, SPCBs (NCR).

- DMs/ DCs of respective districts of NCR. 

12
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23. Strictly enforce the extant ban on coal / 

firewood as fuel in Tandoors in Hotels, 

Restaurants and open eateries. 

24. Ensure hotels, restaurants and open 

eateries use only electricity / gas-based / 

clean fuel - based appliances.  

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi-NCR towns. 

- Chairpersons  CPCB, DPCC, SPCBs (NCR).

25. Information dissemination including 

through social media and bulk SMS etc. 

Mobile Apps to be used to inform people 

about the pollution levels, contact details of 

control room, enable them to report 

polluting activities / sources to the 

concerned authorities and inform them 

about actions that would be taken by 

Government.  

- ACS/ Pr. Secretary/ Secretary, Dept. of 

Environment, GNCTD and NCR States.  

- Chairpersons  CPCB, DPCC, SPCBs (NCR).

26. Ensure quick actions for redressal of 

complaints on 311 APP, Green Delhi App, 

SAMEER App and other such social media 

platforms to curb polluting activities.  

- Head of Urban Local Bodies in NCR towns.

- Chairpersons  CPCB, DPCC, SPCBs (NCR).

- Construction agencies, land owning agencies, 

Development agencies and all other 

concerned implementing agencies.  

27. Encourage offices to start unified commute 

for employees to reduce traffic on road. 

- State Governments in NCR and GNCTD. 

28. Ensure uninterrupted power supply to 

discourage use of alternate power 

Generating sets/ equipment (DG sets etc.). 

- Additional Chief Secretary / Principal 

Secretary (Power), NCR State 

Governments / GNCTD 

- Head of Power Distribution Companies of 

Delhi and NCR Districts. 

29. Synchronize traffic movements and deploy 

adequate personnel at intersections / traffic 

congestion points for smooth flow of traffic. 

- Commissioner or Officer in charge - Traffic 

Police of Delhi and NCR towns. 

30. Alert in newspapers / TV / radio to advise 

 

- Chairpersons  CPCB, DPCC, SPCBs (NCR).

31. Augment public transport services through 

CNG/ electric buses and metro services by 

- NCR State Governments.  
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inducting additional fleet and increasing the 

frequency of service. Introduce differential 

rates to encourage off  peak travel. 

- Principal Secretary, Department of 

Transport. of NCT of Delhi and NCR State 

Govts.  

- Delhi Transport Corporation (DTC).  

- State Transport Corporation in NCR towns.

- Delhi Integrated Multi  Model Transit 

System Ltd. (DIMTS).  

- Delhi Metro Rail Corporation (DMRC). 

C
IT
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 Keep engines of your vehicles properly tuned. 

 Maintain proper tyre pressure in vehicles.  

 Keep PUC certificates of your vehicles up to date.   

 Do not idle your vehicle, also turn off the engine at red lights.  

 Prefer hybrid vehicles or EVs to control vehicular pollution. 

 Do not litter / dispose wastes, garbage in open spaces. 

 Report air polluting activities through 311 App, Green Delhi App, SAMEER App etc.

 Plant more trees. 

 Celebrate festivals in an eco-friendly manner  avoid firecrackers.  

 Do not drive/ply end of life/ 10/15 years old Diesel/Petrol vehicles. 
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Stage II   
(DELHI AQI ranging between 301-400)  

 

Actions 
Agencies responsible / Implementing 

Agencies 

1. Carry out mechanical/ vacuum sweeping and 

water sprinkling of the identified roads on a 

daily basis. Enhance the number of shifts   / 

hours of deployment of such machines to 

further intensify mechanised sweeping. 

 

2. Ensure daily water sprinkling along with dust 

suppressants, preferably before peak traffic 

hours, on roads and right of ways especially 

at hotspots, heavy traffic corridors and ensure 

proper disposal of the collected dust in 

designated sites/ landfills. 

 Commissioners / Chief Engineers of Urban

Local Bodies in Delhi-NCR towns  

 Chief Executives of all road owning and 

maintaining agencies. 

 Commissioner of Traffic Police of Delhi & NCR 

towns to identify roads with heavy traffic and 

provide information to respective Municipal 

Commissioners / Head of Municipal Bodies. 

3. Intensify inspections for strict enforcement of 

dust control measures at C&D sites.  

- Chairpersons  CPCB, DPCC, SPCBs (NCR).

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi and NCR towns. 

4. Ensure focussed and targeted action for 

abatement of air pollution in all identified 

hotspots in NCR. Intensify remedial measures 

for the predominant sector(s) contributing to 

adverse air quality in each of such hotspots.  

- State Govts. in NCR and GNCTD. 

- Chairpersons  CPCB, DPCC, SPCBs (NCR).

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi and NCR towns.  
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5. Strictly implement the following Schedule for 
regulated operations of DG sets across all 
sectors in the NCR including Industrial, 
Commercial, Residential etc. in accordance 
with Direction No. 76 dated 29.09.2023.  

Capacity Range of 
DG sets 

System to be 
adopted for 
control of 
emissions  

Regulations 
for use  

Power generating sets 
of all capacities 
running on LPG/ 
Natural Gas/ Bio-
gas/Propane/Butane 

None No restrictions 
  

Power generating sets 
up to 800 kW (1000 
kVA) capacity to 
standards as per 
MoEFCC notification 
No. GSR 804 (E) 
dated    03.11.2022 

None No 
restrictions.  
 
 

DG sets to older specifications / standards 

800 kW (1000 kVA)  
and above 
  
 

Any emission 
control 
system/mechanism, 
however subject to 
compliance of the 
prescribed emission 
standards in 
Direction no. 76 

No restrictions 
  
 
 

41 kW (51 kVA)  
to less than  
800 kW (1000 kVA) 

Dual fuel mode  
OR  

Retro-fitted ECDs 
through certified 

agencies 

No restrictions 
 

19 kW (23 kVA)  
to less than  
41 kW (51 kVA)  
 

Dual fuel mode  No restrictions 
 
Note: DG 
Sets not 
working in a 
dual fuel 
mode, only 
owing to non-
availability of 
gas 
infrastructure 
and supply, 
shall be 
permitted only 
for prescribed 
emergency 
services. *  

Portable DG sets 
below 19kW (23 kVA)  

Presently no 
specific means of 
emission control are 
available in this 
category / capacity 
range of DG sets.  

Not to be 
generally 
permitted.  
Permitted only 
for the 
prescribed 
emergency 
services. *  

 

- Chairpersons  CPCB, DPCC, 

SPCBs (NCR). 

 

- Commissioners / Chief Engineers of 

Urban Local Bodies in Delhi and 

NCR towns. 

 
- District Magistrates / Deputy 

Commissioners of NCR States and 

GNCTD.  
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* Emergency services:  

(i) Only for operating elevators / Escalators / travelators 

(ii) Medical Services (Hospital / Nursing Home/ Health 

care facilities). 

(iii) Railway Services / Railway Stations.  

(iv) Metro Rail Corporation & MRTS Services. 

(v) Airports and Inter-State Bus Terminals. 

(vi) Sewage Treatment Plants. 

(vii) Water pumping Stations. 

(viii) Projects related to national security, defence & of 

national importance. 

(ix) Telecommunications and IT/ data services.  

6. Enhance vehicle parking fees to discourage 

private transport. 

- Chief Secretary and Principal Secretary, 

Urban Local Bodies of NCR States and 

GNCTD.  

- Commissioners of Urban Local Bodies in Delhi 

and NCR towns. 

7. Resident Welfare Associations to 

necessarily provide electric heaters to staff 

engaged in security, sanitation, horticulture 

and other miscellaneous services to avoid 

open Bio-Mass/ MSW burning during 

winters. 

- Resident Welfare Associations. 

8. Do not permit inter-state buses from NCR 

states, other than EVs / CNG / BS-VI 

Diesel, to enter Delhi (excluding buses / 

Tempo Travellers operated with All India 

Tourist Permit).  

- Commissioners or head of Transport 

Department in GNCTD/ NCR States 

- Commissioner of Police / Head of Traffic 

Police of Delhi and NCR towns. 

9.  

(i) GNCTD and NCR State Governments to 

stagger timings for public offices and 

municipal bodies in the National Capital 

Territory of Delhi and the districts of 

Gurugram, Faridabad, Ghaziabad and 

Gautam Buddh Nagar. 

- NCR State Governments and Central 

Government 
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(ii) State Governments may take a decision 

to stagger timings for public offices and 

municipal bodies in other areas of NCR. 

10. Central Government may take a decision on 

staggering of timings of Central 

Government offices in Delhi  NCR. 

- Central Government 
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  People to use public transport and minimize use of personal vehicles.  

 Use technology, take less congested route even if slightly longer. 

 Regularly replace air filters at recommended intervals in your automobiles.  

 Avoid dust generating construction activities during months of October to January.

 Avoid open burning of solid waste and bio-mass.  
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Stage III 
(DELHI AQI ranging between 401-450) 

 

Actions 
Agencies responsible / Implementing 

Agencies 

 

1. Construction & Demolition activities: 

 
(i)  Enforce strict restrictions on the following 

categories of dust generating/ air pollution causing 

C&D activities in the entire NCR:  

 Earthwork for excavation and filling including 

boring & drilling works.  

 Piling works. 

 All demolition works.  

 Laying of sewer line, water line, drainage and 

electric cabling etc. by open trench system. 

 Brick / masonry works.  

 Operation of RMC batching plant.  

 Major welding and gas-cutting operations. 

Minor welding activities for MEP works 

(Mechanical, Electrical and Plumbing) to be, 

however, permitted.   

 Painting, polishing and varnishing works etc.  

 Cement, Plaster / other coatings, except for 

minor indoor repairs/maintenance. 

 Cutting / grinding and fixing of tiles, stones and 

other flooring materials, except for minor 

indoor repairs/maintenance.  

 Road construction activities and major repairs.  

 Transfer, loading / unloading of dust 

generating materials like cement, fly-ash, 

bricks, sand, murram, pebbles, crushed stone 

etc. anywhere within / outside the project sites.  

 Movement of vehicles carrying construction 

materials on unpaved roads. 

 Any transportation of demolition waste.  

- NCR State Governments and GNCTD 

- Chairpersons  CPCB, DPCC, SPCBs (NCR). 

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi and NCR towns. 
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(ii) All construction related activities, other than 

those listed under 1(i) above, which are 

relatively less polluting / less dust generating shall 

be permitted to be continued in the NCR, subject 

to strict compliance of the C&D Waste 

Management Rules, dust prevention/ control 

norms including compliance with the directions of 

the Commission issued from time to time.  

(iii)  All C&D related activities, including those 

under 1(i) above, shall be continued to be 

permitted only for the following categories of 

projects, however subject to strict compliance of 

the C&D Waste Management Rules, dust 

prevention/ control norms including compliance 

with the directions of the Commission issued from 

time to time: 

 Projects for Railway services and stations  

 Projects for Metro Rail Services and stations  

(c) Airports and Inter State Bus Terminals 

(d) National security/ defence related activities/ 

projects of national importance; 

(e) Hospitals/ health care facilities  

(f) Linear public projects such as highways, 

roads, flyovers, over bridges, power 

transmission/ distribution, pipelines, tele-

communication services etc.  

(g) Sanitation projects like sewage treatment 

plants and water supply projects etc.  

(h) Ancillary activities, specific to and 

supplementing the above project categories.  

2. Close down operations of stone crushers in 

the entire NCR. 

- Chairpersons  CPCB, DPCC, SPCBs (NCR)

- Commissioner of Police - Delhi and DG of 

Police of NCR States  

- District Magistrates / Deputy Commissioners 

of respective districts in Delhi and NCR States.  

 

20

107



3. Close down all mining and associated 

activities in the entire NCR. 

- Chairpersons CPCB, DPCC, SPCBs (NCR). 

- District Magistrates / Deputy Commissioners 

of respective districts in NCR.  

- Commissioner of Police - Delhi and IG / DIG / 

SP of NCR towns.  

4. NCR State Govts. / GNCTD to impose strict 

restrictions on plying of BS III petrol and BS 

IV diesel LMVs (4 wheelers) in Delhi and in 

the districts of Gurugram, Faridabad, 

Ghaziabad and Gautam Budh Nagar.  

Note: Persons with Disabilities shall be permitted 

to ply BS  III Petrol / BS  IV Diesel LMVs, 

provided that these are specifically adopted for 

them and are run only for their personal use. 

 

- State Governments in NCR and GNCTD.  

- Commissioner or Head of Transport 

Department  

- Commissioner of Police / Head of Traffic 

Police of Delhi and NCR towns. 

 

5. GNCTD to impose strict restrictions on 

plying of Delhi - registered Diesel operated 

Medium Goods Vehicles (MGVs) to BS-IV 

standards or below, in Delhi, except those 

vehicles carrying essential commodities / 

providing essential services.     

- State Governments in NCR and GNCTD.  

- Commissioner or Head of Transport 

Department  

- Commissioner of Police / Head of Traffic 

Police of Delhi and NCR towns. 

 

6. GNCTD to not permit BS-IV and below 

diesel operated LCVs (goods carriers), 

registered outside Delhi, to enter Delhi, 

except those carrying essential 

commodities / providing essential services.  

- State Governments  

- Transport Commissioners, GNCTD/ NCR 

States  

- Commissioners / Head of Urban Local 

Bodies in Delhi-NCR towns.  

- Commissioner of Police / Head of Traffic 

Police of Delhi and NCR towns. 

7.  

(i) State Govts. in the NCR and the GNCTD 

to mandatorily conduct classes in schools 

mode i.e., both in physical and online 

mode (wherever online mode is feasible) 

in the territorial jurisdiction of the NCT of 

Delhi and in the districts of Gurugram, 

- State Governments of NCR & GNCTD. 
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Faridabad, Ghaziabad and Gautam 

Buddh Nagar. 

 

(ii) The   NCR State Governments may also 

consider conducting classes for students 

in other areas in NCR. 

Note: The option to exercise the online mode 

of education, wherever available, shall vest 

with the students and their guardians. 

 
8. NCR State Governments / GNCTD to take a 

decision on allowing public, municipal and 

private offices to work on 50% strength and 

the rest to work from home. 

- State Governments of NCR & GNCTD. 

9. Central Government may take appropriate 

decision on permitting work from home for 

employees in central government offices. 

- Central Government (DoPT). 
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 Walk or use cycles for small distances. 

 Choose a cleaner commute. Share a ride to work or use public transport. 

 People, whose positions allow working from home, may work from home. 

 Do not use coal and wood for heating purpose. 

 Individual house owners may also provide electric heaters to security / other 

staff employed by them to avoid open burning of bio-mass / wood / MSW.  

 Combine errands and reduce trips.  
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Stage IV 
(DELHI AQI > 450) 

 

Actions Agencies responsible / Implementing Agencies 

1. Stop entry of truck traffic into Delhi (except for 

trucks carrying essential commodities/ 

providing essential services.  

All LNG/ CNG / Electric/ BS-VI Diesel trucks) 

shall however be permitted to enter Delhi.   

- State Governments  

- Transport Commissioners, GNCTD/ NCR 

States  

- Commissioners / Head of Urban Local Bodies 

in Delhi-NCR towns.  

- Commissioner of Police / Head of Traffic 

Police of Delhi and NCR towns. 

 
 

 

2. Enforce strict ban on plying of Delhi - 

registered diesel operated BS-IV and below 

Heavy Goods Vehicles (HGVs) in Delhi, 

except those carrying essential 

commodities / providing essential services.   

 

- State Governments of NCR & GNCTD 

- Transport Commissioners, GNCTD/ NCR 

States. 

- Commissioner of Police / Head of Traffic 

Police of Delhi and NCR towns. 

 

 

3. Ban C&D activities, as in the GRAP Stage- III, 

also for linear public projects such as 

highways, roads, flyovers, overbridges, 

power transmission, pipelines, tele-

communication etc.  

- Chairpersons  CPCB, DPCC, SPCBs  

- Commissioners / Chief Engineers of Urban 

Local Bodies in Delhi - NCR towns. 

- Nodal officers of road owning agencies (dust 

control and management cells). 

4.  

(i) State Govts. in the NCR and the GNCTD to 

mandatorily conduct classes in schools for 

children even for higher classes i.e. from 

both in physical and online mode (wherever 

online mode is feasible) in the territorial 

jurisdiction of the NCT of Delhi and in the 

districts of Gurugram, Faridabad, 

Ghaziabad and Gautam Buddh Nagar. 

  

- State Governments of NCR & GNCTD.  
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(ii) The   NCR State Governments may also 

consider conducting classes for students as 

NCR.  

Note: The option to exercise the online mode 

of education, wherever available, shall vest 

with the students and their guardians. 

 

5. State Governments may consider additional 

emergency measures like closure of colleges/ 

educational institutions and closure of 

non-emergency commercial activities, 

permitting running of vehicles on odd-even 

basis of registration numbers etc.  

- State Governments of NCR & GNCTD.
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 Children, elderly and those with respiratory, cardiovascular, cerebrovascular or other 

chronic diseases to avoid outdoor activities and stay indoors, as much as possible. If 

required to move outdoors, they are advised to wear mask.  

  

 

******** 
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R Fo ZHo TR0-33004/99 REGD. NO. D. L.-33004/99 

Che Gazette of India 
EXTRAORDINARY 

W [I—8Us 3—39-WUs (i) 

PART II—Section 3—Sub-section (i) 

T ¥ TR 
PUBLISHED BY AUTHORITY 

| 49] ¢ faeelt, gewafam, SeRt 25, 2018/H1T 5, 1939 

No. 49] NEW DELHL THURSDAY, JANUARY 25, 2018/MAGHA 5, 1939 

warterer, a9 $iT sreray afEds wEreT 

wfdrEaT 

7E feeft, 25 S, 2018 

AL, 94(3). =T W, AT (SeeT) wtafvaw, 1986 (1986 FT 29) F 4T 6 He 
1T 25 FIT WET oTfRRAr F SAN #T gu, v (qvam) e, 1986 w1 v wevaw w7y ¥ fom, 

o TAgETT Aot e T et 8, g — 

1. (1) == ot &7 1 vt (Fvam) e e, 2018 £ 

(2) T TSI F THF THTA AT AT FT AT G | 

2. Tt (Fer) faw, 1986 ®, aqael-1 ®, FW wweAr 105 o I69 qwaitad qiEtear F wea, 
Frferfr ww s e afafear et fr o, st — 

“106. watacefr gl f srder areht RS ¥ Gifta fRufor oo R Gt ¥ g g 
ITLAT IJATAL FT ATATTF FTAT=IT : 

(i) ETEfr TR T avar At we off T amT qEsvEar TR g IvewT Iarar atgw 
AATTRT ATt Seree FromT 3 3w Frarfea 7 £ q | 

(i) AT TAt v AT A T S ATAT T FEAT AT FAFE T (AT Hfor ek BT AR 

(iif) AT e ITerwe gt % AT g fiv gare 7 7 s 

(iv) #rE oft fd o v A fwiw @ Frew aufore a1 g areft #¢ aer fatr e G o @ 
FIET ST 

(v) T FEE @At WA A S A7 1/3 G aftwaw 10 Wew 7% F e £ ==er fr 
Bl 

(vi) ST TeEeT SoTTet S sz Y S 

(vii) AT Trer v SET T e @ g 3 F R e Iwerme Iurat A Ter i 97 wwdw 
Eeau] 

531 GI/2018 o)
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Tsft Awtor o R Brarsart F Rrg gor Seeme Iyt w1 st st 

A G T wAEET A e Fr F#2rg Fv wirstid G s 

fomtor wnft @av s # serw F=a Futfa e F v B s b fwir s 
afares F7 T % fhATe dereer wr afeE e B s 

FomTor wrrft g arafares 2 =rer e @ gu frdt oft ares sty 78 & s 

Fomtor qam e aafore swieror i e e a1 afsteeteor S s s e o7 aufem 
T IO AT SRR i S 

. ITOET AH T 106 WY 107 9 WA A7 gy F O oy g6 ey gerswr 10/ g 2.5 
Tredrr afvareft 7T qurEedr "Rt 7 ettt  afie gne 

[T, ¥, F-16017/172/2017-3fm] 

Fever g firg, woa ol 

T T A F TS, AT, AL T 3, 3T (i) A ', 844(), A 19 T, 
1986 T WATHRT v T & T qewar o Feferfae afngEeTat grr Heaw v oA, 
T - 

F.aT. 433(«), AT 18 wier, 1987; AT, 176(x), avTE 2 wier, 1996; €TAT. 97(w), 
A 18w, 2009; AT . 149(ar), ATt 4 T, 2009; a1, 543(ar), AT 22 FATE, 
2009; =117, 739(=1), AT 9 fRraww, 2010; =m.AT. . 809(w), AT 4 wgaw, 2010; WAL 
215(), arfra 15 ", 2011; wLALR. 221(x), avia 18 W, 2011; wTATR. 354(x), arha 
27E, 2011; TTATFY. 424(=), T 1 57, 2011; ATFT. 446(ar), T 13 57, 2011; ALALAY. 
152(zr), Tt 16 W, 2012; =R, 266(ar), arfE 30 7T, 2012; ATAR, 277(3), ArE 
31 w7, 2012; WA, 820(%), ATrE 9 w=w=v, 2012; ATATR. 176(x), aTeT 18 =, 2013; 
ar.. 3. 535(), At 7 @red, 2013; @n AL, 771(%), A 11 REw, 2013; wman . 2(9), 
ATt 2 SR, 2014; WAL 220(a), ATfvE 28 W, 2014; "TATRL 232(a), arE 31 AT, 
2014; =m.#1.%. 325(%), a7 wE, 2014; A 612(«), ardte 25 @¥red, 2014; @A 
789(w), ATrE 11 TEEw, 2014; #r.ar. 3305(%), At 7 fewew, 2015; #Frar. 4(9), aE 
1 St 2016; wAT R, 35(x), AT 14 WA, 2016; @AM 281(a), arE 7 =, 2016; 
AT . 496(x), T 9 WS, 2016; WAL, 497(ar), Arfta 10 wE, 2016; @A, 978(), 
T 10 Aga, 2016; AT.ALF. 1016(), T 28 agaw, 2016 v sifow aw wfirgemr s 

T AT, 1265(a), AT 13 wwgarw, 2017 g7 "entaa & 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 25th January, 2018 

G.S.R. 94(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment 

(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to 
amend the Environment (Protection) Rules, 1986, namely: - 

1 

N}
 

“106. 

@ 

(1) These rules may be called the Environment (Protection) Amendment Rules, 2018. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

In the Environment (Protection) Rules, 1986, in Schedule-I, after serial number 105 and the entries 

relating thereto, the following serial numbers and entries shall be inserted, namely: - 

Mandatory Implementation of Dust Mitigation Measures for Construction and Demolition 

Activities for projects requiring Environmental Clearance: 

No building or infrastructure project requiring Environmental Clearance shall be implemented without 

approved Environmental Management Plan inclusive of dust mitigation measures.
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[ H—@ms 3(1)] TRA 1 TATA : SR 3 

(@iD) 
(iif) 

(i) 

(\2) 

Roads leading to or at construction sites must be paved and blacktopped (i.e. metallic roads). 

No excavation of soil shall be carried out without adequate dust mitigation measures in place. 

No loose soil or sand or Construction & Demolition Waste or any other construction material that 

causes dust shall be left uncovered. 

‘Wind-breaker of appropriate height i.e. 1/3* of the building height and maximum up to 10 meters shall 
be provided. 

(vi) Water sprinkling system shall be put in place. 

(vii) 

107. 

@ 

(@iD) 

(i) 

(iv) 

Note 

Note : 

Dust mitigation measures shall be displayed prominently at the construction site for easy public 
viewing. 

Mandatory Implementation of Dust Mitigation Measures for all Construction and Demolition 

Activities: 

Grinding and cutting of building materials in open area shall be prohibited. 

Construction material and waste should be stored only within earmarked area and road side storage of 
construction material and waste shall be prohibited. 

No uncovered vehicles carrying construction material and waste shall be permitted. 

Construction and Demolition Waste processing and disposal site shall be identified and required dust 

mitigation measures be notified at the site. 

: The serial numbers 106 and 107 above shall apply to cities and towns where value of particulate matter 
10/ particulate matter 2.5 exceeds the prescribed limits in National Ambient Air Quality Standards.” 

[F. No. Q-16017/172/2017-CPA] 

RITESH KUMAR SINGH, Jt. Secy. 

The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, 

Sub-section (i), vide number S.O. 844(E), dated the 19" November, 1986 and subsequently amended 
vide the following notifications, namely:— 

S.0. 433(E), dated the 18™ April, 1987; G.SR. 176(E), dated the 2™ April, 1996; G.S.R. 97 (E), dated 
the 18™ February, 2009; G.S.R. 149(E), dated the 4® March, 2009; G.S.R. 543(E), dated the 22™ July, 

2009; G.S.R. 739(E), dated the ot September, 2010; G.S.R. 809(E). dated the 4™ October, 2010: 
G.SR. 215(E), dated thel5™ March, 2011; G.S.R. 221(E), dated the 18 March, 2011;G.S.R. 354(E), 
dated the 2°¢ May, 2011; G.S.R. 424(E), dated the 1% June, 2011; G.S.R. 446(E), dated the 13'hJune, 

2011; G.SR. 152(E), dated the 16™March, 2012; G.S.R. 266(E), dated the 30™ March, 2012; 
G.S.R 277 (E), dated the 31 March, 2012;G.S.R. 820 (E), dated the 9 November, 2012; G.SR. 176(E), 
dated the 18"March, 2013; G.SR. 535(E), dated the 7™August, 2013; G.SR. 771(E), dated the 
11% December, 2013; G.SR. 2 (E), dated the 2™ January, 2014; G.S.R. 229 (E), dated the 28" March, 
2014; G.SR. 232 (E), dated the 31" March, 2014; G.S.R. 325 (E), dated the 7" May, 2014; G.SR. 612(E), 
dated the 25% August, 2014; G.SR. 789 (E), dated the 11™ November, 2014;S.0. 3305 (E), dated the 
7% December, 2015; S.0. 4(E), dated the 1* January, 2016; G.S.R. 35(E), dated the 14® January, 2016 
GSR. 281(E), dated the 7™ March, 2016; G.SR. 496(E), dated the 9" May, 2016, 
G.SR. 497(E), dated the 10 May, 2016; G.SR. 978(E), dated the 10™ October, 2016, 
G.SR. 1016(E), dated the 28" October, 2016 and lastly amended vide notification GSR 1265(E) dated 

the 13" October, 2017. 
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